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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
ATY HYDERABAD

0.A.No. 1397/95 Date: 28.2.97

Between:

Sunil Samsani .. Applicant

And
B
1. The Secretary, il
Min. of Planning & Programme
Implimentation,

Deptt. of Statistics,
New Delhi,

2. Joint Director, _
: National Sample Survey
Organisation, .
New Delhi. L
3. Regional Asst, Diféétor,
National Sample Survey

Organisation,
Hyderabad., - ... Respondents
Mr. N.Rajeshwar Rao «« Counsel for the applicant
Mr. V.Rajesﬁwara Rag .. Counsel for the respondents
CORAM ‘ $i:s

HON'BLE MR. H. RAJENDRA PRASAD, MEMBER (ADMINISTRATIV%f%/

ORDER

shri 8. Goverdhan, Assistaﬁt Duperintendant in the
National Sample Surv$y$0rganisation (NSS0) in the Department
of Statistics, Miniség; of Planning, Government of India, passed
away on 27.10.87 while on duty. He left behind 6&;‘:_.‘3) wife and
two sonsg bdth of whom were minors at the time of his demise.
The applicant in this 0.a. is th;élder son of the deceased
employee. The widowﬁg; Shri Goverdhan applied for a compassionagn
appointment for her éf&er son Shri Sunil Samsani (the applicant

in this OA) on 25.2.91. On being asked to submit the application

in the  proper form she submitted a proper application on 7.5.91.

"The case was considered and rejected on 6.9,93, Eggrieved by




@

the decision of the respondents the applicant filed OA 1577/93

2

iﬁ this Tribunal. The‘%ése was disposed of yith a direqtion

to the respondents'to dapute a responsible officer to carry

out-a thorough enquiry.into the financial status of the
apolicant's family. Purther it was directed that the report

of the said official §ha11 be considered at the level of
Secretary before a decision in the matter is taken on merits.

2. Pursuant to theﬁéaid direction the respondent organisation
deputed a Joint Directof for conducting a detailed engquiry into

the financial status of the | Y dependants of the daceased

émployee. After making detaile=qd investigations‘into the financial
status of theffamily,thg Joint Director submitted a report on
19,7.94, The S ame wasﬂconsidered by the'Secretary to the Govt,

of India, bepér%hént é&{étatistics, Ministry of Planning and
Programme-Implementation,who did not consider this to be a case
deserving of accep&anée. Thereupon the applicant made a further-
representatibh to the same respondents on 13.5.95 which was

replied to on 6th September 1995 reiterating the earlier decision.
'!' .

3. The grievance Sfﬁthe applicant is that his request for
compassionate‘apppintﬁeﬁt has not been cons.dered fairly: that
the decision taken was contrary to the facts and merits of the
case:Tghat the decision conveying the rejection of his request
was & non-speaking order.

4, The resp9qdent§éin fhg;r reply conformC:)all the basic
facts of the éase: Théy have producedicopy;of the report submi-
tted by the Enguiry Officer who was deputed to ascertain the
financial conditions of the family.in pursuance of thgéarlier
judgement of this Tribunal.

5. From a perusa%?bf the record as well as its annexures

it is seen that thﬁkamily of thedeceased employee hagd managed'
to tide over the crisis of the demise of the bread-winngs‘;{f::veralr

years before ‘this application was made. The Enquiry Officer was

of the view that the family did not appear to be in a state of
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some undisclosed

indigence and that there appeardto bc—:ha:E additional sourcesof

income for the family. 1t is further submitﬁed.by the respondents

that the sdheme'of of fering compassionate appointwments is meant

primarily to help family of a deceased emplgigé to tide over

the trauma of the loss of the bread-winngﬁd compassionate appoint-
be

ments cannot/insisted on or claimed as a matter of right several
~ . .

years after the occurréhce of the sad event. In this particular
case they are of the view that in as much as the family has been
able to repay the posthumous financial obligations of the

deceased employee and also £ke to finance the education of two
' that

sons beyond college level,fiould itself reveal {____\the household

was not in a state ofiiﬁdigence.

6. The facts of the case bave ' been examined and considered
at the highest level on more than one occassion. The respondents
state that they .

/have used their discretion in the matter against the background
of similar applications before them. They hold the view that
this is not a case which should merit over-riding consideration

similar:’
in relation to [f/i#>other applicamts. 1t is also Seen that
. the respondents have fully complied with the directions of this

" the
Tribunal passed iné?arlier 0.A.

7. considering the above facts and from the recordf}produced
before me I am unabl?,;o hold that any injustice has been meted
out to the applicantfor that his claim has been arbitrariiy
assessment or

rejected. I see no scope to substitute my‘discretion fé?ﬁ;- }
I - has been
{._uthe one which (£J)exercised by the compet ent authority
after full consideragtion of’(::)facts. T am also of the view -
that the decision offthe respondents is based on proper consi-

t

deration of valid féﬁts and circumstances of the case.
8. In the light of what has been stated above, I hold that

the decision of the respondents is not incorrect in any manner.
T do not find any merit in the applicant's pleas and the 0.A.

is therefore disallowed. No costs.
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0.A.1397/95

|
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1. The Secretary,
' Ministry of Planning and Programme
- Implimentation,
I Dept.of Statistics, New Delhi.

24 The Joint Director,
National Sample Survey
' Organisation, New Delhi.

— »

3, The Regional Assistant Director,

. Hyder abad.

National Sample Survey Organisation,

4. One copy to Mr .N.Rajeswar Rao, Advocate, CAT.Hyd.

' 5. One
6, Cne

7« One

8. One

copy to Mr.V.Rajeswar Rao,
copy to Library, CAT,Hyd.
Spare Ccopy.

copy to HHRP-M(a) cal,Hyd.

cCpy to D.R.(A) CAToHch
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